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MINISTRY OF FINANCE (REVENUE DIVISION)
NOTIFICATION re FURTHER AMENDMENT TO
THE CENTRAL EXCISE RULES, 1944

THE DEPUTY  MINISTER  FOR
LABOUR (SHrRI ABID ALIl): Sir, on
behalf of Shri A. C. Guha, I lay on

the Table, under section 38 of the
Central Excises and Salt Act, 1944, a
copy of the Ministry of Finance
(Revenue  Division) Notification

No. 42, dated the 20th August, 195JT
publishing further amendment to the Central
Excise Rules, 1944. [Placed in Library. See
No. S-288/55.]

THE SPIRITUOUS PREPARATIONS
'INTER-STATE TRADE AND COM-
MERCE) CONTROL BILL, 1955

THE MINISTER ForR INDUSTRIES (SHRI
N. KANUNGO) : Sir, I move:

"That the Bill to make provision for the
imposition in the public interest of certain
restrictions on inter-State trade and
commerce in spirituous medicinal and other
preparations and to provide for matters
connected therewith, as passed by the Lok
Sabha, be taken into consideration."

Sir, in making this motion, I beg to submit
that the necessity for such a piece of
legislation was being felt by the States for a
long time. With the imposition of prohibition
in several States, either total or partial, the
State Administrations were finding it difficult
to control the misuse of the medicinal
preparations which was occurring in those
States. To cite one example, the consumption
of certain medi-cina' preparations containing
alcohol in the Bombay State in 1951-52 was
9,075 lbs. and in 1954-55 it jumped up to
24,99,676 lbs. Though these items were
medicinal items, obviously people were
misusing these medicinal preparations as
substitutes for intoxicants. But under the
Constitution, the State Governments have not
got control over inter-State trade. Therefore
they can only control the movement and sale
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etc. of these medicines which, of course, are
used for genuine purposes also within their
States. They had no power to control the
import and subsequent movement of these
preparations in the States concerned. Apart
from that, without such a legislation, the other
States from which these exports emanated
could not know of it and could not cooperate,
even if thej wanted to. Therefore, with the
concurrence of a?l the States, the Central
Government decided to introduce this
legislation which gives the Government
power, as has been described in the Bill, to
control the trade—the inter-State trade—in the
medicinal preparations containing alcohol. It
does not prevent the trade. It does not restrict
the trade. It does not prohibit it. All it provides
for is that the movement of such preparations
from State to State will be controlled and the
authorities in the States concerned will know
what is happening. They can get information
about the quantities of import, the quantities
consumed for bona fide purposes and also for
mala fide purposes. That is what is provided in
this Bill. I believe the House will agree that it
is absolutely necessary to prevent the state of
conditions which has arisen where genuine
medicinal preparations are being misused for
other purposes.

Sir, I commend that the Bill be taken into
consideration

MR. CHAIRMAN: Motion moved:

"That the Bill to make provision for the
imposition in the public interest of certain
restrictions on inter-State trade and
commerce in spirituous medicinal and
other preparations and to provide for
matters connected therewith, as passed by

the Lok Sabha, be taken into
consideration." '
SHRI S. MAHANTY (Orissa): Mr.

Chairman, this is a very simple Bill whose
objective and aim is to make the prohibition
programme of some of the prohibition States
fool-proof and I welcome it.
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Article 47  of our  Constitution
enshrines the idea of prohibition which is a
Directive Principle of State Policy. The only
limited issue that I would ask the hon. Minister
as well as the House to consider is whether by
such penal measures, by such restrictive
measures we are going to attain the objective.
There is no gainsaying the fact that there has
been a very clear admission on the part of the
Government as set forth in the Statement of
Objects and Reasons that prohibition in the
prohibition States has resulted in failure; the
reasons may be varying but one of them is
the manufacture and inter-State trade and
commerce in spirituous preparations, boot
polish and varnish, etc. There has been a
clear admission in the Statement of Objects
and Reasons that prohibition has been a
failure. With all humility to the hon.
Minister, I would like to say, that he has not
been fair either to prohibition or to the House
in the manner in which he has piloted the
Bill. It is in the fitness of things, that we
ought to have been informed of the various
reports received from the State
Governments; we ought to have been informed
of the reasons for the frujtration of
the  prohibition programme which is a
Directive Principle of State Policy.
In that case alone, we would have been in a
better position to judge the merits of the Bill.
I venture to think that the manner in which
the various State Governments like Bombay
and Madras have pursued prohibition is never
going to make prohibition a success
because of the following fact which has to
be borne in mind. It is not alone a question
of morality; it is not alone a question of public
health but it is also a question of human
psychology. This fact also has to be borne in
mind that human ingenuity a ways challenges
and overcomes authoritarian impositions. If
there is going to be any prevalence behind
any problem then it is not going to succeed
with any amount of penal restrictions which
we may bring into operation with the
majority at our command.

Of course, the hon. Minister has not given
us any figures and, therefore, 1
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shall have to rely on my own figures. I
understand that in Bombay State, with its
classical enthusiasm for prohibition, the illicit
manufacture of drinks has gone wup
tremendously. In 1950, the production was
24,640 tons; in 1951 this was increased to
36,620 tons.

SHRI N. KANUNGO: Where does the hon.
Member get the figures from?

$. SHRI S. MAHANTY: If the hon. Minister
has no source, he may take my source.

SHRI D. NARAYAN (Bombay): May I
know the source?

SHRI N. KANUNGO: I woud like to know
the authority for the source?

SHRI S. MAHANTY:: These are the figures
given by a member of the Prohibition Enquiry
Committee. He can very well verify and get
satisfied. I will be very happy to be told that I
am wrong.

In 1952, 1T am told, production of these
illicit spirituous preparations was in the
neighbourhood of 30,000 tons. When we
come to the spirituous preparations which
reach the consumers under the guise of
medicinal preparations, the picture is quite
alarming. In 1952-53, it was 1,63,000 pounds;
in 1953-54 it was increased to 4,97,000
pounds and in 1954-55 it was further
increased to 8,60,000 pounds. In Poona,
another important city of Bombay State, the
same pattern can be noticed. I do not wish to
bother the House by quoting all these figures.
These figures relate only to spirituous
preparations but this tendency also holds good
in respect of tinctures, other varieties of toilet
preparations, Eu-de-cologne, boot polish,
varnish and all that.

I would .ike the House to bear with me for
a moment. Article 47 containing the Directive
Principles of State Policy aims at
improvement in the general health and
nutrition standards of the people and towards
that end, prohibition of injurious drinks has
been considered as one of the means.
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[Shri S. Mahanty.] Therefore, this little
fact has to be borne in mind that
prohibition is not an end in itself but that
it is only a means towards an end. Its
result has been that by the most
impractical and unrealistic
implementation of the policy, these
spirituous  drugs have resulted in an
overall deterioration of public health
which is admitted by the Government in
the Statement of Objects and Reasons.
Therefore, the first point that I would like
to urge upon this House is that it is high
time the Government considered this
question of prohibition from other angles
than the coercive angle which has been
proposed in this Bill.

Again and again I am coming back to
the question of prohibition because this
Bill, though very simple and innocuous,
has raised certain issues whose
importance  and  dimensions  are
considerable. The whole thing can be
judged only in the light of the fact
whether prohibition has been a success or
not. If it has not been a success then
certainly, while giving assent to this Bill,
we must consider and explore other ways
and means by which we can make this
Directive Principle a success. In this
context I am reminded of the
Ramamurthy Committee Report. I do not
know what has happened to that Report.
In that Report it was pointed out that
more people have taken to drink than
before prohibition came into operation.
The other day in this House, in reply to
Starred Question No. 1G, notice of which
was given by one of the most
indefatigable champions of prohibition—
Mr. D. Narayan, the hon. Home Minister
gave a very interesting and illuminating
set of answers. The question related to
prohibition in Part C States. I am giving
you one simple example in regard to
Kutch. In Kutch, before prohibition, there
were 70 centres operating; after
prohibition, those seventy have been
reduced to eight. Now, what does the
House expect? The House legitimately
expects that the consumption of liquor
must have gone down. In 1951, with
seventy centres working, the consumption
of foreign liquor was worth

Bill 1955

Rs. 3,195/2 and deshi wine worth Rs.
70,000. In the year 1954-55, with the
seventy centres reduced to eight, you will
find that foreign liquor worth Rs. 9,812/8
and deshi wine worth more than a lakh of
rupees were being consumed. That is the
pattern that we get in respect of all the
Part C States, the figures for which I am
not going to quote; I do not wish to bothar
you but these figures give one the
impression as if people have been
drinking with a vengeance. In all the
States where prohibition programmes are
being implemented, you will find that the
consumption of liquor has gone up and
where coercive prohibition laws come,
people take to illicit distillation, drugs and
other things. I do not blame the
Government for it; nor do I blame the
people because it has to be borne in mind
that in the ultimate analysis it is a
question of human psychology over
which it is not always possible for man to
triumph. Therefore I venture to think that
this kind of coercive penal measures will
lead us nowhere. The more we will try to
impose our authority, the more the people
will take to alcohol and in the bargain you
will not only degrade the people; you will
not only degrade public health; you will
also degrade public morals. You will
force law-abiding citizens to violate the
law.

The other day I went to Bombay. What
did I find? I found Hall's wine selling as
tonic which contains Vitamin B Complex
and iodine, so on and so forth. It was
very popular. It was being sold even in
grocers' shops. That amused me and so |
enquired. They said that it contained 17
per cent, alcohol I was also told that that
Hall's wine war. produced not in India
but in the UK. and that the importers
who imported this kind of Hall's wine
have become multimillionaires during the
period of seven years of prohibition in
Bombay. -

Therefore without opposing this Bill
my only submission will be: Let there be
a practical approach. This is a question
where authority is posed against free will;
thisis a question
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where reason is posed against romanticism;
this is a question where philosophy is a-so
posed against practical considerations. This
Bill which provides a penalty of rupees one
thousand as fine and one year's rigorous
imprisonment—that is the maximum limit—is
going to lead you nowhere. People will pay
these fines, yet they will carry on these illicit
distillations as they have been doing. Now this
is also the time when we can have a review of
the experiments in prohibition in other
countries where prohibition was brought into
operation by such coercive methods without
public *sentime.vt behind it.

Now let us look at the United States of
America. It is not to the credit of India that for
the first time it enshrined the idea of
prohibition. Even tnen in our Constitution it is
a Directive Principle only and it is left to the
tree will of the States—they may implement it
or may not implement it. But there in the
Constitution of the United States of America,
p.o ..jition was mandatory. But what they did?
They, after thirteen years, came to the painful
conclusion mat yiumuition had resulted in
bootlegging, in degradation of human values,
human morals, in racketeering and in all kinds
of social vices.

SHRIMATI SAVITRY DEVI NIGAM (Uttar
Pradesh): Is it a debate on prohibition?

SHrt  S. MAHANTY: It relates to
prohibition, Madam. Now in Finland in 1919
prohibition was brought into operation. And
what was the result? My hon. friend Mrs.
Nigam is very much interested in sociological
questions and it will profit her to learn what
the result was of that prohibition. It was
smuggling, private distillation, abuse of
medicinal preparations, which ultimately
ruined public health which we are so
enthusiastic to  guard. Therefore the
investigating committee there came to the
conclusion that prohibition should be
scrapped, and it was ultimately scrapped in
1932.

look at the Union of Soviet Social- i ist
Republics. After the October j
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Revolution in their revolutionary urge there
was prohibition of vodka which in 1925 they
had to repeal.

in Turkey, in
other countries you will find
Governments at one time or other in
their reformatory urge have taken to
prohibition, but they have been forced
ultimately to scrap it because it has
led them nowhere. The public health
which they were so enthusiastic to
guard had only resulted in its deterio
ration. Therefore, Sir, not these coer
cive methods—this may be one of the
measures to which we can give our
seal of imprimatur—but other measures
should also be explored. The slogan
should be rationalisation not penalisa
tion. For example, as they did in
Norway by exempting drinks or beve
rages which contained alcohol from 10
to 14 per cent, they too sought to mini
mise the evil of drunkenness which
article 47 of the Constitution tries to
avert. Therefore while giving my very
qualified support to this Bill 1 will
only urge before the Government that
this  prohibition  policy has already
resulted in a catastrophe the nature of
which 1 have tried to indicate, most
inadequately. Now by further taking
to such penal measures we will be
driving this evi' underground. We will
be making distillation of liquors a
cottage industry, may not be of the
Gandhian brand. If the Five Year
Planners want to provide employment,
this prohibition will come in handy in
their way, which will be a cottage
industry which will provide.................

MR. CHAIRMAN: That will do.

SHRI S. MAHANTY: I am just closing. As
I was saying, that way it will provide
profitable employment to lakhs of men. But
wc must avert that kind of contingency.

In Norway, SO many

that the

With these words, Sir, I lend my qualified
support to this Bill.

SHRI K. MADHAVA MENON (Madras):
Sir, 1 support the principle underlying this
Bill. It will be rather unfortunate if we go on
discussing the merits of prohibition or anti-
prohibition over this Bill and we will not end
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[Shri K. Madhava Menon.] anywhere
in a discussion on that point. As I said, I
support the principle of this Bill and I
come from a State which is defined as
"prohibition State" in clause 2(c) of this
Bill and 1 know very well the
malpractices that have been practised or
are being practised in the name of
medicinal preparations. Madras State had
prohibition from 1Q37 onwards and there
was complete prohibition by 1947. By
about that time, Sir, there was such an
urge for the sale of tincture zingiberis in
particular and various essences that so
much of tincture zingiberis was being
imported into Madras and the situation
became so bad that the Government had
to issue a rule under the prohibition law
that tincture zingiberis should not be sold
except on the prescription of a medical
practitioner and the markets were flooded
with prescriptions for tincture zingiberis.
So this Bill has not come any the earlier.
But I feel one great danger in this Bill and
it is the definition of 'spirituous
preparation' given in clause 2(d) (i). The
definition given there, namely, 'spirituous
preparation' means any medicinal
preparation containing alcohol, whether
self-generated or otherwise, is so wide
that I am afraid some mischief may be
done for the preparation and sale of some
famous Ayurvedic medicines, particularly
called asavas and arishtas and under the
rule-making powers under the Madras
prohibition law the Government had
exempted those Ayurvedic preparations
like arishta from the provisions of this
Act. Sir, I come from Kerala— Malabar,
Cochin and Travancore— which is very
famous for the practice of Ayurveda and
preparation of Ayurvedic medicines. I
fear, Sir, that this Bill may adversely
affect the practice of the Ayurvedic
system itself as these asavas and arishtas
have since time immemorial played a
very important part in the treatment of
almost all diseases, and, above all, these
have been resorted to by "ancient people
never using alcohol in any form
whatsoever. Sir, I have the authority of
some famous Ayurvedic physicians that
ailments of liver or spleen, etc., due to
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excessive use of alcohol are treated with
these asavas and arishtas. No alcoholic
drug is used in the preparation of these
arishtas and 12 NOON, asavas but a
negligible percentage of alcohol is self-
generated in them and that comes within
the mischief of this Bill. The percentage
so generated is very small. If you keep a
bowl of rice water for a few hours, it will
generate a small percentage of alcohol.
The alcohol contained in these medicines
will not be more than that. Arishtas and
asavas are manufactured according to
ancient formulae which the Government
can demand for scrutiny. The restriction
that is now sought to be imposed by this
Bill on the preparation of and trade in
these arishtas and asanas on the plea that
alcohol may be self-generated in them is
not reasonable. Alcohol can be added to
tea or coffee but for that reason we are
not going to prevent the drinking of tea or
coffee. The common man—that much
exploited word—still resorts to Ayurveda
and we will be hitting him unconsciously
if we prevent the preparation of and trade
in these Ayurvedic medicines because
some of them self-generate a little
alcohol. Ayurveda, which is still playing
a very important role in the treatment of
masses in general, will be adversely
affected by this Bill. Sir. I am almost a
fanatic in the cause of prohibition and I
want that we should take every step to
make it a success and I am sure those
who prepare these Ayurvedic medicines
also wish it but the Bill is likely to do
much harm to these Ayurvedic medicines
and I therefore make a fervent appeal to
exclude arishtas and asavas from the
scope of this Bill. There is an amendment
tabled to that effect by Shri Prasada-rao
and if that could be accepted, so much the
better. But if the Government does not
find it possible to accept it, then there is
another amendment tabled by Mr. Leuva
which gives the Government power to
exempt. At present there is no power
even for the Government to exempt
anything. I think at least this amendment
may be accepted by the Government so
that
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&e¢ may not hamper the practice of

Avurvedic system of medicine, That
15 all that T have to say.
ot Famiaew aaTTe R,

Wy Tada® w1 gea qas e
WA A e & TE ag P A
oitgtawrr % Tza & amn mar &) AgE
Al qee aer # witgtAgE 9O
#d W AT v, %S A B oMW T, wEaE
i gt wite T wE Team ) sese @
ot witetae A af? wE e W
aifl T vt wfe op wR § T oA
Tl o WgTHIT #@ AT AT w1 wET
T GET 1 AT wd A Wl )
3y FAE AT AT | A AT TR AEATT e
oTEA £ :

"It has been estimated that as a result
of the prohibition policy of
Government it has nominally to forego
a possible revenue of about Rs. 10-77
crores but against this amount the
benefit to the consumers has been of
the order of Rs. 35 crores. This has
helped to improve the standard of

living of the working backward and
poorer classes."

W T AT wEet Wt | agn tw
4 w3 P A Tom T’ e ® A e
arar @ Fd T ogw aitetawer & et
=T Ate waeyt w1 TEean anr gar & )
o wargt % wem | o @ & et A
Pl wedt ¥ ooty wt wwap & @A
alt aret | 7 # T% Tt weres Wt
e 24 witg taerr &% awe d Pl qae
w7 F oty =t g & T e dar g
P o were Ao go Hio @y amre W= 7@
# T ar Ve #F o witetaee a@
A et qE @ T am arge aee Ao
o #fto a7 wmie | AR O AT we
% oarerET o A & T Teeita aw oarafa
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S s A qE 98 & Tw aitetawer |
AZA TP ETUET @EER T AT BTG
# ) am g FErat o atem A TE et
szl @ qien YR S9 agar @ T
SIRM A # 1 TR e Agadl g o,
Paerd dtwen ww diz gl off, et aw
Faarelt aegt g &) Taw wT # e
A ot 1 Taq o A adw qgl 9
AT 4A W AW A4 1gErE g9
e A qft Tt awg # T |
FEA A 0w T8 AFAT U T A9
wfz Tt #1 e | o @ 92 g
sAt 4% Taame @ A weE e W oar
WA A W F| A A gar qw
P2 zow TgT Hp W@ LA )

BT qR W MR T Al 4R |nmas a1
# Psoww ooy Tait iy @ T wwd &
TIM AR & 99T HEW F TAE ° 99
fm ax Peerme & @ar Al o &
T Ky AWM AT AT AR AR T HEw
5 AU O EART A AT W 9IR,
FRUAT W1, Wi T Ve | oF Ay
ag agn ¢ Yo = et et witgtaga
H AT ST II &, rEien g
T A F ¥ T Ty Wm, 9 ave | A
@i & T8 A I At et el
a7 Fer e P AT wer F aw 0y W
v gTetee Telesa o4 am & et
rqﬁmmm'ﬁﬂﬂﬁtﬁ
oEE A (EAT ATEAT g 1% amgEt s
T # T oaitetager @ @ d grd 8t
Vweret amsft aroer dtel o | oge qeaet o
wfz TErE e % gEEr H T AR
?fiﬁﬁ?i’ﬁ_f'ﬁﬂ‘;ﬁfﬁmﬁﬁ?ﬁ
of afe oF ow Pad dF Pt dgew
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et off, 39 @ W & @ Awpna ane
= 7€ A% TE AW A% @1 A9 IR G
§ T itetown & 7 g @ &
W st mrer e & Y opt am & T
w4 o g d3r w1 e & 68 38 o I
£ vz Fomd = Twm & ¥y o aint
ot 7m e alt § o T ot
vy, Taw avg gvw wEe Ay aer o
w2 w2 w3 Yawt o o A o IR
Zad g 9 W agl % A § 9 e
s Femrima Tt & wr & 7 @ v
&1 wa memen Tw awe aE a9 g
dt ¥ awrt qm s TS aw o T
i+F Yo ot vt € 4 TEE AR &

9 # @ wite twa qF g oF & 6
TR e & TeE S A oFRy aed A
ate wzZnT e 4 ot anft s St o R
o “For a long time they
had been asking™' g aE
A A aw ¢ Te o T et ] w
wire 33 ar A A al gawl i e At
A€t ram o ) v ol awE @y g
T gram arverae= % 0 A9 o awEr g
e a fa oy 9w a1 @ §, 9w agt
@A NI 3 el @ TR AWHE g
auf # V5 ozo faw ¢ e @ Tweel
Ve Td e W TIER e
ol =t ae Yoo wewt @t 65T weam o
UF T UF, IWS 03 OW WA S0
@l £ 1 wgd amat aa gem i e
ge d Tyam af a9 o 7w aw W
awmT A g ot T | o wtomEt #
ymE B = F ool agweeg i E

"August 19, Ahmedabad.— The Excise

Police seized a wagon load of tincture

bottles worth about Rs. 20,000 at the

Ahmedabad Railway Station this morning.

Working on prior information, the Excise

Superintendent intercepted a consignment
of 280 bags of bottles containing
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tincture under the la'bel of syrup. The
consignment, it is stated, was being imported
from outside Bombay State in the names of
some fictitious firms."

"It is, however, noticed that as soon as
w3 at uw d@t =@ agew & @ fa anf
g8 Prer et s Popem aife a oA must
T2 R AT T WA @ T gu oA
dian gtm Fawd b e aem A 7w
Gve o1 qeard o gt 8T %, 8, & TR @
A ol | gt £ ol & Ty e g
AET, AT Al Feww gl | 4
feud oe ws o W7 I & THer
afemmy ag gar § T wwi wwi ogd T
=t wlgzan of, wT &1 ge off  awt
T, O w, Vead @Y gant g
¢ wi war ave F giwr Fear amar & Pl
TET i d 4l Fowe 9=i d|r e e
0w oo g aer g wdf wef
7 9T SET Wv

one drug was notified another drug comes
in the market."

Yot &t 7= P oy @t e an
wE, cwmen oo @t “feme a0y
ate “Tawen v 7 & “areE g ng
g e 4 oam F @ A7 s amer |
i AL 7 T g g amt | fewd 1
@ F Taw 2 vaxar, Tewer od
g1t awr Tre awt & Vowd b gs 9%
i I ve Awh & afe @ ditwr Py A
&1 agm 4 Toud b divw 3 amr @ 39
| &

ft marn warg amaw Yoy Fagro: v
s sty wre @ g @ e g b Ae
e 3 atnt wt @ G4 @ g aiw aab
*a

st fratamw: afen o zww a9
{7 e g1 ey @ aint ot ot
¢, wi's § swwm I <3 safat o
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at wileTawe & I ovg @ 9T Sa
TE AR § et W el a% g1 § 1%
a9t Gy ¢ Jgr & Tewe urar &, i
gy, e Wi wew §, o6 d g od
17 ag T dbmt At geed & TaeE
T% o =gl i @ W A 4w 5
W& @@ atr gd § Yam Yoo e e
it &, ¥ &t 7w mbesT 2 amw of
Aar P dd & fom o @i ot s it
Yor avg @ vim # 2 &) g & tw et
wF o Od § W % wEwen il # wny
g gu iy

2o To TEO W& (U FFA): 477
2 sl e & g o s A gE 7

MR. CHAIRMAN: Please wind up.

SHRID. NARAYAN: Only five or six
minutes,

MR. CHAIRMAN: No, no.

SHRID. NARAYAN:
finish.

ardd ara’td warer ot W Q@ o
@ & 129 & P €% zan Yew e
srn & o P € gaien gud 9 O
gaw & P amrs witetawer &r whr
BT SR g v § | @ g OF U
W me dF et @ e Y ot 7w
gar 92T & T uge g9 gl un, o@e Tt
@ Tt <, Taerdt qraw Taedt off aiv
tart yrrsl aEe Pamt ot 9w oww
FEAT T A R qF TF AT T@ AT AL
7 @ Tz arw qgi ¥ o Tew w8
Tatan 771 mig T Fmae Tl g
§ ot aar T am @ A w0 I @it
&1 Prme @ witay Peerst gwe T 5@
oe dae v ogar &, Taerwr el e
g &, Paermt g Tau oAl v
d=eh @ ¥ af gEEm A aEE dadl
e #1 zed am e § ¥ 9 wp v
a @ Taar ag eewta @ Ve, @y A
& T g wmEa €1 o aee § e

I shall just
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o al dE aer § ol @t aew § Y
TEE aEf W gFar g ft §vEn

'zl wEvgEl FTw AR @ @ AWS!
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Premd v ‘s o, TR g wmA @
o gaeeft war 9, e = e
oY EOW € R, ¢ qUTEEg] ot avaE e o
TR TE AT FH FHE AGH! GA AW
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MR. CHAIRMAN: That will do.

SHRI D. NARAYAN: Only one sentence,
Sir.

"Alcohol is the mother of all evils."

MR. CHAIRMAN: I think we have taken
about 50 minutes. We have 70 minutes more.
The allotted time is two hours and, therefore,
I hope the speakers will be as brief as possible
and I want the Minister to answer
immediately after we re-assume after lunch.
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SHrRI RAJENDRA PRATAP SINHA
(Bihar): Mr. Chairman, this Bill has been
primarily introduced in the interests of the
prohibition States in order to stop the illicit
movement that is going on there, as has been
pointed out by so many speakers.

[MR. DEPUTY CHAIRMAN in the Chair.]

Sir, this is a laudable object and I stand for
prohibition. We must put down with a heavy
hand all those who are out to defeat the
purpose of prohibition.

I have listened with attention to the speech
delivered by my hon. friend Mr. Mahanty. But
I am not convinced by the arguments that he
advanced. We should not scrap prohibition
merely because it has failed in other countries.
On the contrary, we must profit by the
experience of other countries and by our own
experience and correct our own methods in
such a manner that prohibition may succeed. If
Government is able to make prohibition a
success, it will be a feather in their cap. But
this, question does not stop at that. We have to
consider it from a wider angle and I would like
the House to bear with me if I point out to
them the other aspects of this question. The
pharmaceutical industry is an infant industry,
but at the same time a very important industry.
We are importing large quantities of drugs
which is a drain on our resources, and it is but
right that we should become self-sufficient in
the matter of supply of drugs as early as
possible. Even a country like the U.K. had to
give a good deal of encouragement and pro-
tection to the pharmaceutical industry in their
country in order that they might stand against
the competition of the German products after
the first World War. Committees were set up
by the Government of India to examine the
difficulties and hardships which this infant
industry was facing. An Expert Committee
was appointed by the Finance Ministry and the
Pharmaceutical Enquiry Committee was
appointed by the Ministry of Commerce and
Industry. Now, their find-
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ings have been more or less unanimous. They
have pointed out that the two great handicaps
from which this pharmaceutical industry was
suffering were firstly, the varying rates of
duty which different States imposed, which
was corrected by the passing of the other Bill
in the House during the last session, for the
imposition of a uniform rate of duty. The
other difficulty which is being faced by this
industry is the restrictive control on the inter-
State movement of pharmaceutical products.
This control was previously introduced for
revenue considerations: and it has been kept
on in the interests of the prohibition States.
Now, a spirituous preparation cannot be sent
out from one State to another unless a
cumbersome and long procedure is followed.
An indentor in a State has to obtain an import
permit and state the amount of duty and all
that that will have to be paid on the quantity
of the spirituous preparation that he imoorts.
And then the manufacturer has to obtain an
export permit, and so on. There are so many
other restrictions. All this takes about two
months before a product can move from one
State to another. Another difficulty is this.
Supposing a product is brought from Bengal
to Delhi, after an effort of two months, that
product cannot be sent out again from Delhi to
Punjab. It must rot here. These are the serious
handicaps from which this industry is
suffering.

The Pharmaceutical Enquiry Committee
has reported on this question at page 94 and
says:

"The whole procedure is very
cumbersome and annoying causing
needless trouble to the manufacturers.
Preparations containing alcohol imported
into the country and for which customs
duties have been paid at the port of entry
have no restrictions in their movement to
any part of the country. This places similar
products made in the country at a
disadvantage as compared to the imported
article."
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This point has been made out very lucidly by
this Committee that the indigenous product is
placed at a disadvantage compared with the
imported product because a similar imported
product has a free movement throughout the
country, whether it is a prohibition State or a
non-prohibition State. I cannot appreciate this
different treatment to the same set of
medicines meted out merely on the fact that
the one is an indigenous product and the other
is an imported product. This difficulty has not
yet been solved. The Government have not
implemented the recommendations of this
Committee.

I find that the Indian Chemical
Manufacturers in their letter dated 25th April
1955 which they have addressed to the
Ministry of Commerce and Industry, copy of
which they have sent to me, have stated that:

"If cumbersome resrictions, as sought by
the present Bill, are placed on such
specialities also as also on tinctures which
can, by no stretch of imagination, be used
for other than medicinal purposes, it can be
realised that the indigenous industry will
have to labour under a great handicap. The
effect fo” the Bill now contemplated to be
passed will be to add more restrictions to
those existing at present."

Sir, the question is, can we give relief to
the pharmaceutical industry without in any
way hampering the cause of prohibition,
without in any way interfering with
prohibition? The Expert Committee which
has gone into this question in great detail and
examined it from this point of view has given
a very bold answer in the affirmative. They
have said, let us divide all the spirituous
preparations into two categories. The
restricted type will be that category of
medicines, or spirituous preparations you can
call them, which are liable to be misused as
alcoholic beverage. As a matter
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[Shri Rajendra Pratap Sinha.] of fact, they
have drawn up a comprehensive and
exhaustive list of such spirituous preparations
which are or which are likely to be misused as
an alcoholic beverage. This list can go on
expanding as new products are brought under
different names. From experience the
prohibition States can point out which are the
products that are being misused today. The
Expert Committee have suggested that we
should impose all kinds of restrictions on the
movement of this restricted category of
spirituous preparations. The Pharmaceutical
Enquiry Committee has gone further and said
that we should prohibit the manufacture of
such preparations which are likely to be
misused. They have examined all the
preparations and they have come to the
conclusion that all these preparations are not
manufactured according to the British
Pharmacopoeia. They are not at all medicinal
products. Therefore, it will be in the fitness of
things if we prohibit the manufacture of such
products which are not meant for medicinal
purposes, as they have pointed out in their
report at page 96.

Now, the Expert Committee has suggested
that there should be a list of spirituous
preparations called 'unrestricted' type which
are never liable to be misused as an alcoholic
beverage because of the ingredients that are
supposed to be in those medicines; or because
the alcoholic content is very small, they are
not likely to be used or have never been used
as an alcohglic beverage. They have also
made a list of medicines which are purely
medicines and which have never been
misused. The Bombay State or other
prohibition States also confirm that these
preparations which are on the unrestricted list
or type of medicines have never been
misused. (Time belt rings.) They suggest that
all restrictions and control on the movement
of this type of spirituous preparation should be
removed. Sir, we should not put the products
of the phramaceutical indus-

try at a disadvantage vis-a-vis the imported
stuff. We should place both these products at
par. And, therefore, it would bo in the fitness
of things if the Government declare a list of
spirituous preparations which are not misused
and give them a free hand for movement
throughout the country, whether they are
prohibition or non-prohibition States.

MR. DEPUTY CHAIRMAN: It is time.

SHRI RAJENDRA PRATAP
SINHA: Sir, one question. I would like to find
out from the hen. Minister whether this Bill
will also restrict the movement of the
imported stuff or whether as before, the
imported stuff will have liberty to move
throughout the country—in the 'prohibition
States' and 'mon-prohibition States'. ~ Thank
you, Sir.

SHRI N. D. M. PRASADARAO <Andhra):
Mr. Deputy Chairman, I would have
supported this Bill if the prohibition policy
had been properly implemented. But that is
not so. This Bill is intended to stop certain
medicines being imported into the prohibited
areas. But what is the situation in the
prohibited areas? Is the prohibition policy
being successfully implemented there? Sir, 1
do not want to go into all the details about the
prohibition policy that is being implemented,
because some of my friends have already dealt
with that aspect of the matter. Today, you go
anywhere, in any village in Andhra, and you
can get any amout of liquor in any place. It
has become almost a cottage industry, as Mr.
Mahanty has already said. Therefore, Sir,
when the prohibition policy is being worked
in this way, what is the use of just stopping
the import of these medicines which are being
used by the people for medicinal purposes?

Sir, this prohibition policy is being
implemented in at least three major States.
Why don't you look into the
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affairs of these three States and find out how
the prohibition policy is working there? I do
not know the state of affairs in Bombay. But
in Andhra, an enquiry committee has been
appointed. Already Mr. Mahanty has dealt
with  that matter. The Ramamurthi
Committee's report is there, which contains
certain recommendations. Why does not the
Government go into those recommendations,
study them and find out the causes of
failures?

Sir, Shri Deokinandan Narayan has said
that the prohibition policy has been laid down
by the Constitution. That is quite true.
Nobody says that a person should drink and
do all sorts of mischief and create nuisance.
Nobody says that. But does the Constitution
lay down that prohibition should be enforced
by police methods? Does the Constitution lay
down that if you drink liquor you will be sent
to prison? Sir, no measure can be successful
by such police methods. Therefore, I only
wish to suggest that the Government should
find out the reasons why the prohibition
policy has been a failure, and then it can chalk
out certain better methods of implementing
the prohibition policy, not just by stopping the
import of medicines.

You will also find from the reports that
after the introduction of prohibition, the
number of crimes has also gone on increasing,
particularly in the matter of prohibition cases.
Sir, they want to implement this policy not
only through the excise police, but also
through the ordinary police. At least that is
the case in Andhra, where we find that the
ordinary police is given the charge of
implementing this prohibition policy. We find
that the number of prohibition cases has
considerably  increased, particularly in
Chittoor. where not only the excise police but
also the ordinary police has been entrusted
with this work. In fact. Chittoor tops
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the list in the matter of prohibition cases.

Then, Sir, the intention of this Bill is to stop
the import of medicines containing liquor. Shri
Madhava Menon has already dealt with the
question of Ayurvedic medicines. And I am
thankful to him for supporting the cause of
Ayurvedic medicines. It is not only the
Ayurvedic medicines, but also various other
medicines, which are very effective and very
useful, though they contain some liquor.
Therefore, it will not be good if you prevent
these medicines from being imported. Of
course, some of my friends have said that in
the name of medicines some spurious drugs
and other things are being imported. I say, you
can by all means stop them, and there is no
dispute with regard to that point. But. genuine
medicines should not be disallowed from
being imported; otherwise, there is going to be
a lot of trouble and inconvenience without
them. Therefore, Sir, I suggest that at least
these genuine medicines should bo exempted
from the provisions of this Bill, particularly
the Ayurvedic medicines. My friend, Shri
Madhava Menon, has already dealt with this
aspect of the matter, and almost everybody
knows how useful and how effective these
Ayurvedic medicines are. I think everybody
knows that there are certain very reputable
firms preparing these Ayurvedic medicines,
for example, Sakti Sadhna Aushadhalaya,
Ayurvedashrama and such other big firms.
Therefore, why are you not in a position to
exempt such medicines here? After all, you
are not providing medical facilities in every
village, and we find that hospitals are few and
far between. Therefore, particularly our poor
people will find these Ayurvedic medicines
readily available. And they are cheaper also.
Sir, Shri Madhava Menon has already pointed
out that asavas and arishtas are self-
generating. Nobody will put liquor in them.
They are self-generating. It is al«o said that if
you keep kanji— the rice preparation—for
twelve hours, it will generate as much
alcohol as
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[Shri N. D. M. Prasadarao.] is found in
asavas. Therefore, I suggest. Sir, that at least
such medicines should be exempted,
otherwise this measure is going to hit the
Ayurvedic system itself.

MRr. DEPUTY CHAIRMAN: Yes, no
repetitions.

SHRI N. D. M. PRASADARAO: Thank
you, Sir.

MRr. DEPUTY
Barlingay.

CHAIRMAN:  Dr.
Just five minutes only.

DR. W. S. BARLINGAY: Mr. Deputy
Chairman, I would not take much of your
time; I can assure you that much.

Mr.  Deputy  Chairman, while 1
wholeheartedly agree with the spirit in which
this Bill has been brought before this House, I
feel, and feel very strongly, that all the
materia! on the subject has not been properly
digested before this Bill was presented to this
House. As I said, I am not going to deliver a
long speech. I want to be very brief. And I do
not want also to repeat the very cogent
arguments that have been advanced in this
connection by Mr. Madhava Menon and Mr.
Prasadarao. I would immediately come to the
point of the case and read to this House a
paragraph from the Report of the Expert
Committee on Excise appointed by the
Government of India itself in the year 1950. I
am referring now to paragraphs 26, 27, 28
and 29 of that Report. I am not going to read
the entire paragraphs, but only some brief
portions contained therein. The Report says
as follows:

"The essential problem, therefore, is of
devising measures to ensure that medicinal
preparations are not misused as beverages
by ex-addicts in prohibition areas, and not
of controlling or discouraging manufacture
ifself."

This is a very cogent argument, and it has got
to be considered. Then, Sir, further it says:

Bill. 1955
"The Committee felt that in res
pect of medicines, the formulac of

which are not found in the recognis
ed pharmacopoeias, it is desirable
that their formulae should be dis
closed to competent authorities, so
that their misuse may be anticipated
and checked. It has been brought
to the notice of the Committee that
the provisions on these lines exist
under the Drugs Act of 1940 and
the rules thereunder............... "

"In respect of Unani, Homeopathic and
Ayurvedic preparations, it is not necessary
to enforce similar provisions."

I don't want to read further but merely want
to say that in the following paragraphs, viz., in
paragraphs 27 and 28, the Committee has
stated that you have got to classify the
spirituous medicines into two classes,—one
the class of restricted medicines and the other
one will naturally be the class of free
medicines. The restricted medicines would
naturally comprise of those medicines which
can ordinarily be used as alcoholic beverages.
I will inform the Minister and I am sure the
hon. Minister knows about this that in the
Bombay State they have prepared lists of
medicines and they have classified all those
medicines into two classes. Class 1 comprises
of those medicines which can ordinarily be
used as alcoholic beverages, and there Is
another class of medicines viz., which cannot
be used, ordinarily at any rate, as alcoholic
beverages. What [ was going to suggest is that
this is in effect my amendment. I am not
worried about the wording of it. It is the spirit
of the amendment with which I am
concerned. What I am going to suggest is that
it is not all medicines, especially ayurvedic
medicines, which can be used as beverages.
Only some can be used and it is quite possible
for the Drue Controller or other relevant
authorities to prepare proper lists of these
medicines. Now it is only such medicines
which can ordinarily be used as beverages
which ought to be prohibited and their import
and export and the rest of it has
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got to be restricted but what I find to my
astonishment is that this has not been done in
this Bill. I would suggest that at any rate if it
cannot be done in this Bill—it ought to have
been done in this Bill and actually the phrase
'spirituous preparation' ought to have been
defined in the proper manner—but if it cannot
be done I should say that at any rate so far as
the rules are concerned, they should provide
for the distinction between medicines which
can ordinarily oe used as beverages and
which cannot ordinarily be so used. I feel the
rules ought to provide for this mater and then
all those rules, in the interests of Ayurveda
and other important systems of medicines in
this country, should be not only published in
the Gazette but ought to be placea on the
Table of the House and opportunities should
be given to this House to discuss the propriety
of these rules. It will be observed that
sometimes rules are made but nobody
observes or reads them with the result that
there is a lot of trouble or hardship caused to
people and since after all this is a very
important ~ point  affecting  large-scale
manufacture of Ayurvedic preparations. I
suggest very respectfully to th, hon. Minister
that if he thinks of making rules on this
subject such as i have suggested, then all
those rules should be placed on the Table of
the House and opportunity should be given to
this House to discuss those rules. Thank
you.

PrROF. A. R. WADIA (Nominated): Mr.
Deputy Chairman, 1 felt rather disappointed
with the way in which the hon. Minister had
introduced this Bill. I wish he had given some
lead as to his attitude towards the amend
ments which have been officially given notice
of. It would have helped us to see how far the
hon. Minister was prepared to accede to some
of the reasonable arguments that have been
advanced in favour of those amend ments. I
have not the slightest desire to enter into a
debate on the very much mooted question of
prohibition but I must say that I listened to
my 60 RSD—3
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friend Mr. D. Narayan's speech with as much
interest as I used to read the fairy tales in my
own school days. 1 think Mr. Mahanty has
given a much more realistic picture of the
situation in Bombay and that is absolutely
corroborated by Mr. Prasadarao's picture of
the situation in Andhra Well, Sir, one thing is
certain, that prohibition has not proved a
success anywhere. [ have it on the authority of
a very leading Member of the Bombay
Congress Party that some of tht supporters of
the Congress Government are boot-leggers
themselves and that is the reason why the
Government finds it so difficult to proceed
against the boot-leggers as effectively as they
could. It has been rightly said that you cannot
reform a society by applying police methods.
You cannot reform a society by mere legis-
lation and it was really surprising for any
Member to suggest that the real criminals are
the merchants who manufacture these things
or sell these things. The merchants are not the
consumers. They produce these things
because there is a real demand for them,
because there are ever so many more people
who are willing to benefit by these drugs. I
have always felt that whatever abuse might
have been made of these medicines for
alcoholic purposes, it does not take away from
the real legitimate use of these medicinal
things and that is why I am entirely in
sympathy with my friend Mr. Madhava
Menon and Mr. Prasadarao. T would
wholeheartedly support Mr. Prasadarao's
amendment and I do hope that the Minister
will find it possible to accept it. If he is not
prepared to accept that, I hope he will at least
accept the amendment moved bv my friend
Mr. Leuva because that is the second best.
Anyway, so far as legislation is concerned, I
would be sorry if the Central Government is
used merely as a cat's paw of the various State
Governments to draw their chestnuts out of
the fire. The Centra! Government ought to
eive a really better lead in these matters.
There is a degree to which we can proceed by
legislation. Beyond that we cannot go and it
is for that purpose that |
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[Prof. A. R. Wadia.] whole-heartedly—I
don't say that 1 support the Bill but—support
the amendment of which notice has been
given by Mr. Prasadarao and by Mr. Leuva.

Dr. R. P. DUBE (Madhya Pradesh): Mr.
Deputy Chairman, I have got up to speak
from the medical profession side because you
will find on page 2 of the Bill as follows: —

"any medicinal preparation containing
alcohol,  whether  self-generated or
otherwise; or

any mixture or compound of wine with
medicinal substances, whether the wine is
fortified with spirit or not; or any other
substance notified under section 4 to be a
spirituous preparation."

There are certain medicinal preparations
where this alcohol is there. All tinctures are
made out of alcohol. There is Spirit Ammonia
aromatic which is nothing else but spirit with
a little aromatic in it. This is very essential. |
don't know what th, other Governments are
doing about medical practitioners but if
separate licence rules are made to such an
extent that every medical man will have to
account for every ounce of the medicine
which contains alcohol, it will be a great
hardship for a private medical practitioner
who has a dispensary to keep account of every
drop of the medicine. 1 dare say there are
certain people who are misusing them. But
just because certain people are misusing them
we should not thinK they are beverages. These
medicines are not meant to make anybody
drunk. People do not generally drink them, I
mean the medicines containing alcohol. If you
misuse them, surely they give you somewhat
of a KIcK. That is all. Therefore, I request that
when Government makes the rules, as my
hon. friend Dr. Barlingay said, they should
discriminate and see that no hardship is
caused to genuine medical practitioners and
more burden by
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way of keeping records and taking out
licences and things like that, is not put on
them.

Thank you, Sir.

sitweft vt g Taew o vy R
7o, o g Tadas a7 afes ewde &
@ fan &<t gFf ) 90w W@,
Tazara w Pa sngz aoff oo & # o
% OFW FW abT Swai aietaar oW
AFT WA B OTET AT THET A AR
41 Taa wfehaal 5t e ofs o s
2T 47 F TATNCE] % T qrs ane
T2 51 & Tawt oo Yduw # grw et W
)

!

w1 @ Ve zeann & st o wed
% Tou wg Prdas arar ar &) af af @ft
UER T trEd s 17 giaes g ©, T
Voar Teremg® avelt & e PeaPm it #t
Vragz T aran & o4 3 g o ave
et & P gere A 2y 9 Yo geam
= T st w4 Wi 4 e £
Prrd o ot g o o o g T ar
A T 79T gl | oWt wuaia g
W tw o atelvar gt & 7w wwn A
Faw st gaw war oF afataer o Yeema
am @ odwel AT W et m ogEe o
#U IeE TANT vy STy gy & P
4 zant @it @t awrn donteat w1 Yo
T Fu &) oftwer, aenear £ gy Ay
#aw @ o 7 wd W rw Trdas
AT THETT WA Wk A A & P P
et o At @ gt # ate g o
sigEl w79, 9w T onft e

dr, dtem =1 § gaaEd & a9



1619 Sphituous Preparations
(Inter-State Trade
arert # A, @ g dad § b6 At o
TUF TEANT AT AL AeM W g €
dte AET JAIAE A GF &A@ A
i e g i) wiE g owd qf g
T B T % wiad # ap e
umel gt T tw o angE e |
w1 gt ° Fewd g wt 7w avg Pad |
& T Taaft g o7 0% g glew ° "W
#0 7 Yo & 9o & Toe 98 9n ot
o AW W W E | EW @ A g9 q
= witge &7 i 7 A ATawied w
Wt gust qEa A 77 g oA #
arfzaal #1 qeer a0 dtT Il B T
FIA FH F] A9 G T G FIE =W
Tt & T 7w gwn # @ w5, S i e
7 am w fem ot 4w @ F 05 e
oz, s, wwgaat &1 off wwll mor
TA T @t & | T | T § 0" @
& 9t T vrgen agd @ T 1 @,
@ @ FeEer A gu ol ol aw W
e gu o ¢d Tdew & 7 @ A wwr
T @i T Al wwn 9w qEt om)
ratan & o 9w P zu Trdas @1 =
e wE g1 @ta, i, ow oA § e
Tod @ 9 O guw wm A dfe oF
™ F Az F1 g @ owE §oag AR
amE i agw W § it 9t @t 7w
e = A AR AE §, ST
Frd & 4 al gt e T A & AT
Fora. Tor gt @ e & 912 OF g
AN SE A A RiTE aE g
witaRw & o= w1 wiwr Pwen, Teeede P
o wrdf #t stz Prw oar el apeet
qarn T% g@ =mw 3% s g 7
geEla aorar Ve 3 At W e aEve
feor m rad & T ot do v A
oty TAEt wE g Aty wn ® gwe w ol |
T AR aweIs g9 dEd £ uw |
mmdAnd A W oA W oAw %
fom agin o g * AEEY A ®

[ 1 SEP.1955] and Commerce) Control 1620

Bill, 1955

fom zwar gt dan wgwr & et
wte art g ag Tee ot o W @ &
TH TVE @ AW AT YT F ATIES S
TAA (gAr &1 FAtee 99 9% gET a9
TET TET A o g 2 @1, 98 A
AR 73 TET g1 WA | FETn A’y AR
¢ Vo amrelt a0 gad 0% aHEde W1 9
Wi Wt & wiieiaery % g9 # dwe
feawa o | @gi =17 witeteom o
Tede et & «61 & aie witeTaww = Twoat
Ty @i Age § v 4w el oW
I W wEIT £ Tien 6 W @ ol 0%
T2 7 %@ &g S| TRl s
atr Faw datadar dd & 1 pE @ dw
wr § Tw T 9 W T wde WA o
o T P e o e o el
al agr P datgdg e et A w
wodl zata qiaw 7 Tgid a5 w g
@ig 1 Afaan e £1 It has got
no legs in it. ®i® @iw 4 &, T8
F7d ¢ THten ARt wt T a0 9@ at
3@ Teller W G AW O @ o0y g At A
ataelt 2 7% gwei= a2 Teiter gaian § A
FaiTs & weEwrE 5 am et | ate geE
AT A AT FEE el g el A
Y EE W UF TET W ATET THET Brem i
% p & 4y A e wwd o dta
ToETH il FAw 7 WR aghgn @ W
I EN A 43 W AW 9§ A 3 Ty
7 T e & aie oot aiditeras o
w1 &, zutwe et it ot T
fewe ot w2’ & | #° aght P o omr
A Ay W Frdwarer & g 72 Free
% ot #1 F@l 7 9 a0 | TAw we
foe” e gt

Sunr S, MAHANTY : [ am not going,

sitereft et ¥t Pavrwr - 7w TV SE
% =77 U T awwEn #1 oaw fwe Tg



1621 Spirituous Preparations [ RAJYA SABHA ] and Commerce) Control 1622

(Inter-State Trade

[sivwri et £t Perwr]
& o % sm miaa #1 aler g @ &
wag Aterdr d oF oS ged &1 ot
WAL AT AT G w0 A AT A e
el w1 oft grew A § T o3 Tt |
weA gl & aly oo wew g § T
gw Twlt Prard & ;oA mooagn &) W
T oA FAT F1 99T F FOT & | A
et g i arer &% Yerat | e wed
g1 =ft wiwr Taen gar @ 9@ aAd TE
YA A F00 A A TS Awd Twdr @
s S W oW U g% 19 w1 aved v
WTe IO F ST 9T IEHT @RS Zeal
Ve e & T oo oF & 7@ AT vew
af W 4=t @l BT Aaer w1 TE whra
&1 uit T go ' wemaT w1 Al at
g W dan W aEE 5 e
el w1 Fw T uiw Ve | 0 gy ge
g T o et o ent F o o )
A gu @ FaAr qivada A #
gzt A wweEt Y ww @ ok Awt
waret #1 awlt w7 W It @ oAl
b g wer w5 @ W @ 0 oF T
47° 7 18 g€ % 200, 200 A 200, 300
Frar a At @ ave off Taewe v e
Feg, o & Al g, J A an, an s
=¥ qrm wd & Yan afy gt #7 wes @
@ Ta0 gWI¢ HWEA BT G £ ae a8
o T oEtE FE At wi W sest dae
5 i odt Teftet aEF § awd da T
el witelama % atee A & alt Tow
me & Tw feadtya whnd A & 1@
“ed |

7 art o wz T &) am IR FE
AT R T W Al B RN T
faelt ave | aiet @ d@vet A oaet, wter
o wrgor fAr W, @t T=r @t g

Bill, 1955

i F@i a% Aieder WISEAE & g
& o aiwelt & T e T At o Ters'
T W Al FiE Ew ARl | gad ga
# 1 g et AT ® O = AT gk
# Yueret T i Wigaer Waetee 8 Aot
w A gu ds e & A T wve W Ay
s &) zaten o§F w2 e T off
VTR ST T, S T F9 T M we
= g W HiE W DR 4ET a9 2
27 o=t % oA A TR d za Trdas
=T g7 T et g

MR. DEPUTY CHAIRMAN: Mr.
Vaidya can begin in the afternoon. The

House now stands adjourned till 2.30
P.M.

The House then adjourned for
lunch at one of the clock.

The House re-assembled after lunch at
half past two of the clock, MR. DEPUTY
CHAIRMAN in the Chair.
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SHRI KISHEN CHAND (Hyderabad) :
Mr. Deputy Chairman, I wholeheartedly
support this Bill. There is absolutely no
clause against which objection could be
taken. Some hon. Members have given
amendments and I may be permitted to
oppose them. The object is very clear.
This Bill prohibits inter-State trade in
certain articles but if Government is
satisfied that there is any genuine article
which will be hit hard by this, certainly
trade in that article will be permitted I
think no amendment should be accepted
to this Bill. The Bi/1, as it
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stands, is all right because once we
accept the idea of prohibition, we should
not permit any group of Ayurvedic or
any foreign material being used as an
invigorating article. It should not be
permitted to be imported into India.

Certain hon. Members referred to the
Ramamurthy Committee Report, to
Andhra and to the general question of
prohibition. This matter of prohibition is
such a subject that I have yet to come
across a person who is not a teetotaller
who finds anything in support of
prohibition. It is a question of personal
likes and dislikes and the moment a
person does not get the drink he wants,
that person will never look upon
prohibition in a favourable light. Instead
of having this Ramamurthy Committee, if
another Committee had been appointed
on which there were only teetotallers,
from the same data and from the same
facts, the latter committee would have
arrived at the conclusion that prohibition
has been a success, that it should be
continued and that it should be introduced
in other States. A certain hon. Member
gave certain figures. Whenever figures
are placed before us, they are sometimes
distorted in such a way that they try to
convey a wrong impression. The hon.
Member, speaking about Kutch, said that
Rs. 3,000 worth of foreign wine was
imported whereas the figure now is Rs.
9,000. From such small numbers as three
thousand and nine thousand, you cannot
draw any conclusion.

SHRI S. MAHANTY: They run into
lakhs.

SHRI KISHEN CHAND: I do not know
what the hon. Member is referring to as
the Report is there and the figures for
Deshi liquor are Rs. 70,000 last year and
a lakh and some thousands for this year.
The figures are there in the Report and he
may correct that statement of his.

SHRI S. MAHANTY: The hon. Member
is misrepresenting me. I do not object to
his speech but he should be ' accurate
when he speaks.
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SHrRT KISHEN CHAND: Anyhow he gave
certain figures about Kutch—the figures of
Kutch may be right—and my contention is,
when you are dealing with small numbers the
comparison is not justified. You cannot say
that when the consumption goes up from
3,000 to 6,000, it may be inferred that
consumption has doubled up. My contention is
against this. Prohibition may not have been
successful in America and other countries for
various other reasons and, I suppose, in our
country it would have been more successful if
different methods had been adopted. I submit,
Sir, xhat, instead of attaining the objective of
total prohibition—certain States by the method
of progressively introducing prohibition in a
few districts—if we had followed the method
of restricting the content of alcohol in
beverages, say, to 10 per cent, and permitting
the sale of such beverages for sometime, for a
year or two, and then further reduced the
alcoholic content to 5 per cent, and then to 2
per cent., so that after a few years we would
have the stage of full prohibition, the latter
method would have been more successful. |
would conclude by once again wholeheartedly
supporting the Bill and requesting the hon.
Minister not to accept any amendment because
they are indirect loopholes for defrauding the
public from the benefits of this Bill.

SHRI H. P. SAKSENA: Sir, for once Mr.
Kishen Chand and I agree on this point that
there should be no exemption of any kind of
preparations, whether they be Ayurvedic or
otherwise so far as the application of this
Spirituous  Preparations Control Bill is
concerned.

My
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friend, Mr. Mahanty, is, I
believe, a new adherent to the MRA.
He is making a very intensive study
of human psychology and is slowly and
gradually progressing towards...............

SHrr V. K. DHAGE (Hyderabad):
Prohibition.
Sum H. P. SAKSENA: .......... morality,

whole and entire. While he was
delivering his speech, I thought he
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believed that he was sitting in his editorial
office and was writing a leader for his paper.
He brought in all manner of arguments and
very Dbeautiful language to prove his
arguments which after all were very weak. He
made startling comparisons. He compared the
failure of the policy of prohibition in the
United States of America and from that he
drew the inference that similarly prohibition
would not be a success here in India. I would
remind my friend, Mr. Mahanty, of the fact
that we emulated the United States of America
only so far as the winning of independence
from the unwilling hands of the British people
was concerned, and we succeeded. Similarly,
so far as the success of the prohibition policy
is concerned, we will prove and demonstrate
to the people of the U.S.A. also that even a
greater population than theirs can go dry. My
friend, Mr. Mahanty, is inclined towards
going wet and I beg to submit that I am
always dry.

Now, Sir, I would give a humble warning
to the hon. Minister who is sponsoring this
Bill that it ic not simply the passage of the
Bill that counts. It is so easy to get it passed in
this House, but it will be very difficult to
implement it because there are snakes and
serpents lurking all around and they will leave
no stone unturned in making this Bill
ineffective, and a very vigilant eye will have
to be kept so that the purpose of the Bill is not
frustrated.

My very eminent friend, Mr. Wadia, spoke
of Congress bootleggers. Unfortunately I have
never come across anybody amongst the
Congressmen who is a bootlegger and I
wonder what sort of company my friend Mr.
Wadia keeps that he always comes in contact
with Congress bootleggers, never with those
Congressmen who strictly and implicitly
follow the teachings of Mahatma Gandhi
which he gave us 35 years back.

PRrROF. A. R. WADIA: I do come in contact
with people like my friend Mr. Saksena.
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SHRI H. P. SAKSENA: Well, I was just
going to place before you myself as an
example, but then you have anticipated me.

One expression that my friend Mr. Mahanty
used was that these coercive measures would
not do. Now, Sir, if this measure which is
brought with all the honest and best motives is
considered to be a coercive measure, I do not
know how far the use of the word 'coercive' is
correct, and I am really sorry that any good
and beneficent measure that is brought
forward in this House is characterised by my
friends on the opposite benches as a coercive
measure. Now I humbly submit that this is not
opposition. Opposition lies in making such
criticism as would better the things, not that
which  would simply condemn the
Government, although you know in your heart
of hearts that you unfortunately are not in a
position to replace the Government if it goes
away. Now with that knowledge in your
possession, I hope, you will be better advised
not to use such expressions in future.

Now, Sir, we are living in a very scientific
age. There are the hunger tablets which were
used by that police force which was hunting
the late dacoit Man Singh, tablets which you
may use and you may not stand in need of
food for days and days to come. Similarly I
am quite sure that some manufacturers will
discover some other such tablets as would
give, all the benefits, as they call them, of
alcohol to the users without coming under the
clutches of the law. These are the things that |
want the hon. Minister to guard himself
against.

Sir, my friend Mr. Mahanty invoked the
blessings of social workers for putting a stop
to the deceptive actions of those who sell
tinctures and other things in the name of
tinctures when they are nothing else but pure
alcohol. If you have just a little faith and
belief in it, you will find that prohibition is a
step towards longevity, and if vou do not
believe it, I am a living example before you.
If you have

Spirituous Preparations [ RAJYA SABHA ] and Commerce) Control 1630

Bill, 1955

not practised it, practise it now and you will
live a very long life—I do not know if the life
will be happy or not.

(Time bell rings.)

I am just finishing; I won't request for any
more time. I have only to make one
submission and it is this, that the framers of
the second Five Year Plan should make it a
rule that the entire country will be a dry
country by the time the second Five Year Plan
is put into effect, say by the year 1957 or
1958. This should be the one condition
precedent so far as the Second Five Year Plan
is concerned.

With these words I give this Bill my
wholehearted support.

DrR. RADHA KUMUD MOOKERIJI
(Nominated): Sir, I am afraid the legislative
authorities are somewhat obsessed by the
peculiar conditions prevailing in the two
States of Madras and Bombay. I come from a
State which is also a prohibition State but
without any legislative measure  of
prohibition. In the good old days of British
rule Bengal produced a revenue of hardly a
crore and a half under Excise and the British
Government went out of its way to pay com-
pliments to the moral level of the community
to which I belong. I therefore feel that perhaps
the level of moral life may be achieved much
better in freedom than by legislative coercion.
That is of course a fundamental point and it is
a psychological approach.

Now, coming to the Bill itself, I again have
to say that Bengal happens to be the abode of
Ayurveda although it does not yield to any
other State in regard to its pre-eminence in the
matter of Allopathic medicine. Bengal has
produced many prodigies of physicians both
in the sphere of Ayurveda and also in the
sphere of Allopathic medicine. What I feel is
that the exact point that I have in view has
been embodied in the very opportune
amendment of which notice has been given by
my friend Mr. Prasadarao. It seems that this
amendment is inspired by a provision in the
Madras law of
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prohibition under which these two Ayurvedic
tonics, namely, the asavas and the arishtas, are
expressly exempted from the scope of that Act
in Madras. If exemption is not given to such
important Ayurvedic medicines upon which
depends the very success and popularity of the
system, I am afraid you will be striking at the
very root of the Ayurvedic system of medi-
cine. I do not know whether you are justified
in going so far simply because of the evil that
is concentrated in the State of Bombay which
is represented here by so man}- eminent
personalities. So the special conditions that
prevail in Bombay should not be made the
basis of legislation that may affect hard the
other States which have different conditions. If
the Bombay Government insist on this
measure in order to cope with their own
special conditions, the best remedy would be
to ask the Bombay Government to pass their
own local legislation on the subject. Why drag
in other innocent States which do not know of
the evils of prohibition, like Bengal? And at
the same time they are committing another
mischief; that is, they are striking at the very
root of the Ayurvedic system of medicine
which for its success depends on these
arishtas and asavas.

Now, as a student of History, I should like
to place before you, at the risk of being
condemned as an antiquarian, a reference to
the hospital equipment described in an
inscription of the eleventh century A. D. in the
South. The inscription belongs to the time of
the late Emperor Vira-rajendra Deva and it is
dated. It is a very interesting inscription
because it gives many concrete facts as to the
equipment of the hospitals of those days.
Now, the date of the inscription is about 1062
A.D. and I find that the hospital equipment
consisted of many things. It was a hospital of
15 beds equipped with one physician, one
surgeon, two servants, two nurses, one general
servant and what is most important, there was
a regular medical store and in that medical
store you will find many medicines which are
of
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the nature of asavas and arishtas. Sir, I plead
for respect for these old traditions. Among the
medicines, there was Bilvadighrita. This gains
in efficacy the longer it is kept. There may be
some automatic fermentation in it; I do not
know. I am not a chemist. I do not know what
chemical changes it may be subject to. Then
there was Vajrakalpa, Kalyanalavana and
varieties of oils besides other medicines based
upon asanas and arishtas. Now, Draksha is
also another important source of Ayurvedic
medicine. As you know, this is a fertile source
of what may be called alcoholic beverage.

There is another point which strikes me. I
am a man who has been a teetotaller—of
course, there are many here—and it is no
special distinction that I have achieved in my
life. I have heard of medicines—and here I
would invoke the authority of my medical
friend, Dr. Dube—Ilike Vibrona and
Wincarnis by which my friend Dr. Wadia
swears because he says that it is the best tonic
for health. Sir, these medicines generally
contain about 2 to 5 per cent, alcohol.

SHRIV. K. DHAGE: 17 per cent, alcohol.

DrR. RADHA KUMUD MOOKERIJIL: I
speak subject to correction. What I want to
say is this. These are all established
preparations which act as tonics. I say, please
do not have the picture of abnormal Bombay
conditions always before you. Please have
some pity on the poor suffering humanity who
are in need of certain medical stimulus in the
shape of drugs and such drugs may be
exempted from the scope of this measure. In a
way, as Dr. Barlingay suggested, we may
have a scientific enumeration or inventory of
those medicines, Ayurvedic or Allopathic,
which ought to be exempted from the
operation of this coercive legislation on the
ground that the good they will do is much
more than the small amount of evil from the
alcohol that they contain. Sir, I have nothing
more to say. I do not oppose the Bill but I
only wish to
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[Dr. Radha Kumud Mookerji.] say that
perhaps on the model of the Madras
legislation the Government may kindly
see whether they can exempt by name
the arishtas and the asavas of the
Ayurvedic system of medicine and also
such other Allopathic medicines which
are recommended by medical
authorities.

SHRI N. KANUNGO: Sir, my task has
been made very light by the arguments of
the various hon. Members of the House. I
am afraid the ethics or otherwise of
prohibition has largely crept into this
debate. As far as this Bill is concerned,
we are not discussing prohibition as such.

PROF. G. RANGA (Andhra): It is
because of prohibition that you have got
all this.

SHRI N. KANUNGQO: For that matter,
enforcement of the law is one of the
aspects but the main aspect is the misuse
of medical preparations and the danger of
consequential damage to public health.
Sir, this Bill has been described as
coercive, but I humbly beg to submit that
it is merely regulatory. It only just seeks
to regulate inter-provincial trade in cer-
tain categories of goods. Maybe, other
occasions may arise when we may have
to regulate the inter-provincial trade in,
say, grains, or, say, sugar, or something
else.

3P.M.

Here, all that is required is that certain
rules should be observed so that the
Governments of the States as well as at
the Centre would be able to regulate the
trade of export and import between the
States of certain medicinal preparations. I
admit that the definition 'spirituous
preparations' in Clause 2 is rather wide.
There was a lot of discussion over it and
it was purposely kept wide, because the
various preparations differ so much in
their qualities, in their composition, in
their methods of manufacture, methods
of storing and all that, that you cannot
define it precisely. Now, take for
example, the argument which has been
discussed in the House today
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about arishtas and asavas. Well, I do not
know what their composition is. I do not
know who <can say what their
composition is. I want to submit that the
composition is not standard. My
information is that it varies from place to
place.

Again, Sir, take the very word 'Asav'.
The ordinary dictionary meaning in
Sanskrit is alcohol. That is what 1 am
told. I am not a student of Sanskrit.

SHRI GOPIKRISHNA VIJAIVAR-
GIYA (Madhya Bharat): ‘Asav' is Sura.

SHRI N. KANUNGO: Well, I am glad
that my information is correct. Therefore,
just in an Act if you exempt a particular
preparation by name and that particular
preparation is not described anywhere
accurately, then you let loose forces
which you cannot control. It is
something like it.

An hon. Member has given notice of
an amendment to delete item (i) of sub-
clause (d) of Clause 2 of the Bill. Well, it
will be simpler to throw out the Bill
altogether. If you take out that portion,
what remains? Nothing.

Sir, I find that there is an amendment
of which notice has been given. It is No.
8 in List No. 2. I am prepared to accept
that amendment inasmuch as it will give
power to Government to exempt certain
categories for po-sibly, as it has emerged
in the debate, it may be found that
particular preparations which can be
prescribed accurately, whose formulae
can be known accurately, may not have
that much of alcoholic content which will
be harmful if they are used in excess.
Well, then, I suppose it will be possible
for the Government to exempt such
preparations and that will be a more
rational way of doing it than putting in
words in the Act itself which will not
give the correct definition.

Sir, another point has been made that
the rules might be framed in such a way
that it should not entail a great deal of
inconvenience to genuine medical
practitioners who have got t<» deal with
these tinctures and spiritu-
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ous preparations. After all, most of the

tinctures and medicines of the British
Pharmacopoeia which are used in our
hospitals and dispensaries are largely

consisting of alcohol in varying proportions.
Well, all I can say at this stage is that ample
thought and care should be taken to reduce
irksomeness to the minimum. But, I might
submit as well that it is very difficult to
distinguish between a genuine medical
practitioner and a non-genuine medical
practitioner as far as morals and ethics go. |
am told—there are reports to that effect— that
in a certain metropolitan town of a State, a
medical practitioner has got a prescription
prepared by himself consisting of tinctures
which, in net total, gives you 90 per cent, of
alcohol. Well, it is perfectly legal; it is per-
fectly above-board. A medical man prescribes
it and,it is a genuine medical prescription. But
the fraud comes in when he prescribes and
dispenses it to persons who do not need it for
genuine purposes. Now, that is a thing whicji
can be corrected by medical ethics only. No
law of this nature can prevent it.

There has been a suggestion by the hon.
Lady Member, Shrimati Savitry Devi Nigam
""that the penalties provided in the Bill
should be enhanced. In the debate here as
well as in the debate in the other House and in
public, it was mentioned that the punishment
to be provided already is rather excessive.
Therefore, I do not think that we can accede
to the suggestion of enhancement of
punishment provided for. As it is, I personally
think that the maximum penalty provided is
ample. It gives enough discretion to the trying
magistrates to award punishment according to
the nature and the circumstances of a case.

Sir, there are several amendments and I
think Nos. 1 and 2 canrot be accepted simply
because they just negative the Bill altogether.
No, 3 can be taken care of by the last
amendment which gives the power of
exemption to Government. About No. 5, 1
may mention that, after carefully
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weighing all the circumstances, we have
provided the penalty it is neither on the
draconian side nor on the soft side, giving
discretion to the courts.

There is an amendment in the name of Shri
Prasadarao to delete clause 11. Well, I can say
that there might be \ penalty of arguments for it
in the sense that it does take away the right of a
citizen.

Ms. DEPUTY CHAIRMAN: It
negative amendment.
bother about it.

SHRI N. KANUNGO: Thank you, Sir. The
clause has been put in the Bill because of the
nature of the emergency which has arisen now.
Speedy trial is the only means by which we
can control this evil. It has become
widespread, as you have heard in the course of
the debate, with all the ramifications which
this racket has got now, and it will not be easy
to stamp it out unless prompt and adequate
steps are taken. Again I say that the ' court is
given ample discretion. It can give a sentence
of one month; it can give a sentence of 9
months or 10 months. It can award a fine of
Rs. 50; it can award a fine of Rs. 500. That
elasticity is there and, therefore, olause 11 will
not militate very much. Therefore, on the
whole, apart from the fundamental objections
to the principles of prohibition, I do not think
there is any serious objection to the provisions
of this particular Bill. With the amendment
which I have submitted I am prepared to
accept, | believe the Bill will not be
opppressive at all and should be accepted by
the House.

MR. DEPUTY CHAIRMAN: The question
is:

is a
So, you need not

"That the Bill to make provision for the
imposition in the public interest of certain
restrictions on inter-State trade and
commerce in spirituous medicinal and other
preparations and to provide for matters
connected therewith, as passed by the Lok
Sabha, be taken into consideration."

The motion was adopted.
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MR. DEPUTY CHAIRMAN: We shall now
take up clause by clause consideration of the
Bill. Clause 2. Mr. Prasadarao, do you move
your amendment?

SHRIN. D. M. PRASADARAO: Yes, Sir.

MRr. DEPUTY CHAIRMAN: He is not
accepting any of them. Dr. Bar-lingay is not
here.

SHrRI N. D. M. PRASADARAO: Sir, I
move:

"That at page 2, line 2, after the words
'any medicinal preparation' the words 'other
than asavas and aristhas of Ayurvedic school
of medicine' be inserted."

MS. DEPUTY CHAIRMAN: The clause
and the amendment are open for discussion.
Do you want to say anything?

SHRIN. D. M. PRASADARAO: Sir, I want
to say only a few words.

MjR. DEPUTY CHAIRMAN: You have
already referred to it in your speech.

SHRI N. D. M. PRASADARAO: Yes,

Sir. I am speaking about what the
Minister has said. He gave an assu
rance that under the  rule-making

powers he may exempt ...............
SHRIN. KANUNGO: Yes.
SHRI N. D. M. PRASADARAO: He may|

exempt. But these asavas and aristhas are
famous medicines, which are prepared by some

famous physicians and companies of repute and

they can be easily exempted. There ic no

difficulty about that. He wants to know what is
the alcohol content. If it has got ninety per cent,
or ninety-five per cent, alcohol, it cannot be
called as an asava or aristha. There ! is no
medicinal use at all for it. j Therefore, the
asavas and aristhas can be exempted. If it is
proved that they are not asavas and aristhas but]
alcohol pure and simple, then, of coui-se. the
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<hat my amendment should be accepted.

SHRIN. KANUNGQO: I submit, Sir, that the
words asavas and aristhas are not accurate
descriptions of anything.

MR. DEPUTY CHAIRMAN: Do you want
me to put it to the vote?

SHRI N. D. M. PRASADARAO: I am not
withdrawing.

MR. DEPUTY CHAIRMAN: The question
is:

"That at page 2. line 2, after the words

'any medicinal preparation' the words 'other

than asavas ana aristhas of Ayurvedic
school of medicine' be inserted."

The motion was negatived.
MR. DEPUTY CHAIRMAN: The question
is:
"That clause 2 stand part of the Bill."
The motion was adopted.
Clause 2 was added to the Bill.

MR,. DEPUTY CHAIRMAN: We take up
clause 3. Dr. Barlingay is not here.

Clauses 3 and 4 were added to the Bill.

MRr. DEPUTY CHAIRMAN: Now. we
take up clause 5. There is onp amendment by
Mr. Prasadarao.

SHRI N. D. M. PRASADARAO: I don't
press it.

Clauses 5 to 8 were added to the Bill.

MRr. DEPUTY CHAIRMAN: (9;
isone amendmentin the name of Mr.
Prasadarao.

SHRI N. D. M. PRASADARAO: I am not
moving it.

Clause 9 was added to the WW.

there

MRrR. DEPUTY CHAIRMAN: Mr.
Prasadarao's amendment to duuse 11 is a
negative one. It is ruled out.
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Clauses 10 to 12 were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, we go
to new clause 12A. Mr. Leuva, are you
moving your r/mendment? He is accepting it.

PROF. G. RANG A: That is the only
successful amendment inthe House.

SHRI P. T. LEUVA (Bombay): Sir, I move

8. "That atpage 5, after line 16,
the following new clause be inserted,
namely:—

'12A. Poioer to exempt—The Central
Government may, by notification in the
Official Gazette, and «ubject to such
conditions as it may think fit to impose,
exempt any spirituous preparation from nil or
any of the provisions of this Act on the
ground that the spirituous preparation is
ordinarily reauired for medicinal, scientific,
industrial or such like purposes."'

MR. DEPUTY CHAIRMAN: The new
clause is open for discussion.

SHRI P. T. LEUVA: Sir, the amendment that
1 have proposed is with a view to permit the
Government to exemDt certain spirituous
preparations from the operation of this Act. |
was carefully following the debate in this
Hou?.e and I thought that there is some
misconception regarding the scope of this very
Bjll. You will see that so far as this Bill is
concerned, it does not relate to manufacture,
consumption or possession of any spirituous
medicine or any alcoholic liquor. It does not.
lie within the scope of this Bill. The only scope
of this Bill is so far as inter-State trade is
concerned, the Central Government is taking
certain powers under this Bill. So far as the
question of consumption is concerned, it is left
to the State G'ov-prnment. It is within the
jurisdiction of the State Governments. Only
State
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legislate on the ques
manufacture  or

Legislatures can
tion of  possession,
consumption of either asavas or aris-
thas, or whatever may be the Ayur
vedic  preparation. So far as this
Bill is concerned, a person cannot be
allowed to import a particular type
of medicine which contains spirit and
is  manufactured in  another  State.
That is the only scope. Therefore,
arguments which are based on the
idea that this Bill relates to the ques
tion of prohibition policy and the
question of consumption arising out
of it is out of place altogether. So far
as the prohibition is concerned, every
States Legislature has given.................

PROF.G. RANGA: He must say
something about his amendment.

Surr P. T. LEUVA: ... exemption
wherever it was found necessary. Asavas and
aristhas containing a particular percentage of
alcohol have been granted exemption in
several States and that is the proper forum for
making out a case. My hon. friend, Mr.
Prasadarao, was very insistent regarding those
Ayurvedic preparations. As far as the question
ot consumption is concerned, it does not arise
in this particular Bill at all. So, if there is any
apprehension on that question, it is out of
order, The only question that arises is that
there are certain medicines which may be in
short supply in a particular State. These
medicines may be manufactured in another
State and not in that State. For instance, in
Bombay State and certain other States
medicines containing spirituous preparations
may not at all be manufactured. The
Government in order to satisfy the genuine
needs of the State may make rules, so that the
particular medicines might be taken out from
the operation of the Act. Otherwise, it will
mean that the Government will frame rules and
then they can only give a particular type of
protection. Here there might be total
exemption of a particular medicine. Therefore,
this particular clause is absolutely necessary.
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SHRI N. KANUNGO: Sir, I have
accepted it.
MRr. DEPUTY CHAIRMAN: The

question is:

"That at page 5, after line 16, the
following new clause be inserted, namely:

'12A. Power to exempt—The Central
Government may, by notification in the
Official Gazette, and subject to such
conditions as it. may think fit to impose,
exempt any spirituous preparation from all or
any of the provisions of this Act on the
ground that the spirituous preparation is
ordinarily required for medicinal scientific,
industrial or such like purposes.' "

The motion was adopted.
New clause 12A was added to the Bill.
Clauses IS to 15 were added to the Bill.

Clause 1, the Title and the Enacting Formula
were added to the Bill.

SHRIN. KANUNGO: Sir, I move:

"That the Bill, as amended, be passed.",

MRr. DEPUTY CHAIRMAN:
question is:

The

"That the Bill, as
passed."

amended, be

The motion was adopted.

MOTION RE THE REPORT OF THE
COMMISSIONER FOR SCHEDULED

Motion re Report of [ RAJYA SABHA ] Castes and Scheduled

CASTES AND SCHEDULED
TRIBES FOR THE YEAR 1954.

THE DEPUTY MINISTER ror HOME
AFFAIRS (SHRI B. N. DATAR): Mr. Deputy
Chairman, I beg to move:
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"That the Report of the Commis-I ~ sioner
fo, Scheduled Castes and Scheduled
Tribes, for the year 1954 be taken into
consideration."

This is fourth report submitted by the
Commissioner for Scheduled Castes and
Scheduled Tribes since  his appointment in
1950 under article 338 of the Constitution.
Four years have passed and it is the right of this
House to find out what is being done or what is
not being done so far as the welfare of the
Tribal people as also the Hari-jans amongst

others is concerned. And, therefore, the
presentation  of  this report year after
year gives an opportunity to this honourable

House to find out to what extent the position has
been improving in the various States and
what are the steps taken by the Central
Government as also by the various State
Governments to improve the lot of these
people, and also to develop these backward
areas which are technically called scheduled

areas.  Therefore, the Commissioner has to
travel through a  very large portion of the
year, and he has to take the help of his

six assistants, who are known as Regional
Commissioners appointed for different part?
of India, and after investigating into the
conditions of the Scheduled Tribes and the
Scheduled Castes in particular, and also, to a
certain extent, of the Anglo-Indians, he has to
submit a report to the  President every year.
The Report, as is natural, is a fairly bulky
volume, and it deals with what is being done by
him, so far as the investigation and the
report side of the work is concerned. It also
points out to us what is being done by the State
Governments, because ultimately, Sir, you
would agree that the responsibility for tribal
welfare, as also for Harijan welfare, lies on the
States. And, therefore, it is his duty to point out
to Parliament what has been done and what
further ought to be done, so far as these
objectives are concern ed.

Now, it is my desire,
this House a picture of

Sir, to present before



